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of Indians have been deported from UAE to 

India for overstaying or for staying without 

valid travel documents. The deportation has 

taken place by sea and by air. According to figures 

given by Dubai Authorities the number of Indian 

nationals who have been deported since the 

begining of this year is as follows:—  

s. Month Indian Nationals 

No.  Deported 

1. January 962 

2. February 641 

3. March 733 
4. April 959 

5. May 899 

6. June 874 

(b) and (c) Complaints have been received, 

from time to time, from victims of unscrupulous 

agents. As and when complaints are received 

against Recruiting Agents, these are enquired 

into with the help of Police and the concerned 

Indian Missions abroad depending upon the 

nature of complaints. Necessary action is also 

taken by Indian Missions abroad for redressal of 

the grievances of the Indian nationals by 

intervening with the local authorities on a case by 

case basis. 

Improvement   of National  Highways  la 

Karnataka 

438. SHRI JANARDHANA 

POOJARY: Will the Minister of SURFACE 

TRANSPORT be pleased to state: 

(a) whether Government have 

formulated any scheme for improvement 

of nationai highways in Karnataka; and 

(b) if so, the details of such highways 

where the work is to be undertaken 

during the current year? 

THE MINISTER OF SURFACE 

TRANSPORT (SHRI T. G. 

VENKATRAMAN): (a) and (b) Development 

of National Highways, including   those   in   

Karnataka,   is   a 

continuous process. Besides, continuing works a 

large number of new road and bridge projects have 

been included for sanction in the current Plan in 

the State of Karnatka. 

Facilities to civilians working in defence 

department 

439. SHRI O. P. KOHLI: Will the Minister 

of DEFENCE be pleased to state: 

(a) whether the civilians working in the 

Defemcc Headquarters are a part and parcel of 

the Defence management and are paid salaries 

out of the defence Services Estimates; 

(b) if so, the reasons for discriminating the 

civilians in the benefits enjoyed by the service 

personnel including canteen facilities after 

retirement; and 

(c) the steps taken or proposed to be taken to 

remove the discriminations? 

THE MINISTER OF STATE IN THE 

MINISTRY     OF    DEFENCE     (SHRI 
N.V.N. SOMU) (a) Yes, Sir. 

(d) The terms and conditions of service 

of Armed Forces personnel and those of 

civilians working in Defence 

Headquarters are entirely different. 

(c) In view of (b) above, question does 
not arise. 

 


